M CENTRAL ADMIN [STRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
* &

*

IN T

Q.A. Mo, 1D15/92 14.12.1992

Mrs . Neelima Taluadar .. Applicant

Va.

Union of India & Ors 4 . . Respondent.s

CORMM
Hontble Shri J.P. Sharma, Member (1)

For the Applicant . . .8h.R.Doval swamy

For the Respondents L ..8h.Gadrad Singh

1. whether Reporters of local papers may
he allowed to see the Judgenesnt.?

A 0] be referred to the Reporter or not?

JUDGEMENT (ORAL)

- The applicant, EX waterdoman , emploved wi.th the Deouty
pirector of Education was working in Government. Girls Senior
cecondary  School, | Ashok Nagar. She retired from service on
30.4.1990 on medical grounds. In this application, she has
praved that inspite ,“f her retiresment. she has not baen paid
the terminal gratpity: arrears due to increments granted
after applicant  was allowed to Cross

commutation of pension; deamess relief on pension: balance
of salary (pay and al Tevancss ), bonis ete.
O TGS refund of excess recovery of electricity and water

Charoes .

The respondents contested the application and Tiled

the reply. The  applicant was also al lotted the Goverrment

premises in the Government Girls senior Secondary School staff

fficiency Bars

as due from 1egs :
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quarter,. Ashok Naoar. she has not’ vacated that cguarter stikl
thouoh she has rotired in April. 199(}.. ahri  Gairal Singh .
mmsél appearad for  the resmmde;nts. On Anstructions From
the departmental representative., “hri. (,, 5 ATOTE .
superintendent of the said institution, the learned counsel
for the respondents cave the statement that all the naymant
dﬁe te the applicant have heen passed and sanctionad, but she

has not yet vacated the staff quarter of the institution which

continues to be in her occupattion. It 14 also stated by the

1earned counsal  that the applicant has not paid any amount
t(')dd}"d" the rent due against her after retirement thoudh whe
has oiven in umtmq that the amount of arrears falling due on
account. of crossing the EB e adiustad against the house rent.

The _lemmd copnsel  also  gave 8 statement that only norma L

licence fee for the said staff cquarter is being  charged.

Reqard:nq the amount of commutaion of pension, the 1earned
consel for the respondent.s statsﬁ that the applicant has not
filled Up  Form No.Z. which 15 mandatcrv and the learned
connsel for the spplicant states rhat. the aponlicant shall fill
up the necessary form. Tha dearness rehef on the pension and
the balance amount of gratuity shall be paid to the applicant

on the vacstion of the quarter after adjusting  the normal

licence fee which Tell due against her on account of non

vacation 0f the said quarter even after retirement oON
20.4.1990. Rmaardinq the balance of salary and mns.";.on ate.

it is stated by the tearned counsel that no such  dues  are

pavable to  the applicant.  The superintendent of the
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institution who  is also m"esent stated that he bimself has
paid the bonus outstanding against the applicant and he has
obtained due receint from tha applicant autthenticating the
said payment.  This statement cannot be displead. Rearding

the relief for refund of excess charges on account. of
.élsx:t.rir:ity and water, .the learned counsel for the re:;pxmdenté
sfa't..ed that a consolidated amount of' Rs. 185 pam. ineluding
the electricity as well as the watter charges which is 6]..!-30
the rarmal  licence Tee of the said staff quarter, is being
charged and there has been no extra c:hafqe o account. - of
alectricity andi watter or on account of any penal rate of
rent. :
puring the oourse ‘m‘ hearing, it has come out  that
ac.:mally Rs. 150 was the HRA, which was not being n.aid to -tha
applicant. while she wss in active service and some other
: nomiﬁal EOUTTE rwas; being charged as qiwanlmrt by the son of
the appl i;csant, _ presant along with the learned counsel for the

applicant. .

In .“::i.e.w of the above facts and e reomstances,  the
present. application  is, therefore, disposed of at  the .

admission stage itself with the following directions:—

(8) The respondents shall pay the outstanding  amount

A of DCRG  after deducting the normal licence fee
'which charnged from the applicant before
her  retirement . and pay the same to the applicant
along with 10% interest till the date of pavment.

th) The respondents, on completion of Form Mol 7 by the
app.l.:x'.cant, shall allow the commutation of pension |
to the applicant. according to the Mules. e
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\W : 8 (a) . The respondents are also directed to release the
ZE dearness on the pension which has been withheld.

(d) The respondents shall comply  with the above
directions within a period of two months from the
date of receipt of a copy of this Judepment. .

() 1f the above amount is not paid within the above Vi
period, the respondents ahall pay further interest
@izt p.a. on the eutatanding amount. On the date.

(f) The learned counsal for the applicant udnertakes,
y on  the assurance given by  the son of the
applicant, that they will vacate the ouarter
within two months simultaneously with the handing
. over the amount by the respondents. In Case Lhe
. i . quarter is not vacated by that date, the
respondents  shall be free to take procesdings in
accordance with  law and no interest will run  on
the amount of DCRG ete. . as said above.

{g) Mo costs.




